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Mr. Speaker: We will see.

Shri Harl Vishou Kamath: 1 am sorry,
Sir, the Minister has disappeared. It is
very bad. I raised a point. T wanted to
know whether the Government is helpless
in the matter. Who is to answer that?

Mr. Speaker: The hon. Member nsked
him to find out why this delay has occur-
red.  Certainly he will find out.

Shri Harl Vishnu Kamath: He should
have said so. It should go on record that
he is going to find that out.

Mr. Speaker: He will find ont.

Shri Harl Visbnn Kamath: Without
your germission, Sir, he has fecumped.

14.05 hrs.

CONSTITUTION (NINETEENTH
AMENDMENT) BILL

The Minister of State in the Ministry
of Home Affairs and Minister of Defence
Supplies in the Ministry of Defence (Shr
Hathi): Sir. on behalf of Shri G. I.. Nanda
] beg to move:

“That the Bill further to amend the
Constitution of Indis be taken into
consideration.”

Sir, this is a small Bill which purports
to amend the Constitution of India.
Article 3 of the Constitution reads as
under:

“Parliament may by law—

(a) form a new State by scparation
of territory from any State or by
uniting two or more States or
parts of States or by uniting any
territory to a part of any State;

(b) increase the area of any State;
(c) diminish the arca of any State;
(d) alter the boundaries of any State;
(e) alter the pame of any State:"
Now, Sir. under this article 3 which

provides for the formation of new States,
alteration of areas and boundaries aad
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alteratign & names of existing States, be-
fore the constitution (Seventh Amendment)
Act, 1956, was enacted, the cxpression
“State” occurring in that article meant
Part A States, Part B States and also Part
C States. All the States were classified in
three different categories A, B and C. 1
need not go into the details. Those which
were originally provinces in the British
period werc mostly classified as A States,
most of the States which were under the
Indian rulers—therc was a merger of
States—like Rajasthan, Saurashtra and all
that—with the Rajpramukhs were B Staice
and others like Himachal Pradesh, Kutch,
Delhi and such others were Jlassiticd s
C States. After that, instead of C States.
the concept of Union Territorics was in-
troduced in our Constitution. But article
3 was not amended to include the term
“Union Territories” and the word “State”,
remained as “State”. The difliculty now
is that if a part of a State has to be
merged in the Union Territory, this piovi-
sion of article 3 may perhaps not be
applicable because the word is “State” in
the provision and not “Union Territory”.
Therefore, while if you want to transfer
a part of a State to anothor Statc this
article 3 of the Constitution can be invok-
ed. if a part of a State, for cxample,
Punjab, is to be transferred to, say,
Himachal Pradesh, this article cannot be
operative, becausc the word used is “State”™
and not “Union Territory”. Therefors, it
is thot under this article 3, two explana-
tions are proposed.

Suri Tyagl (Dehra Dun): Change of tho
name of a Statc is permissible under this
article. Now the nime is changed while
the State remains. It is the same State,
only the name is changed. From Panmt 'C’
State, it has bccome a Union territory. So
only the name will change. Otherwise. it
remains as it is.

Shri Hathi: We can argue that Part 'C’
State has become a Union territory. But
suppose some objection is taken that this
does not include Union territory? This is
for makmg it absolutely clesr This is mot

this is Expl There-
fore, we say: 4

“Explanation I—lIo this article, is

clauses (a) to (e). 'su&" includes a

Union territory . .




17119 Constitution
{Shri Hathi})

This is the Explanation added. What Mr.

Tyagi says is right that it can mean so.

But in order to make it abundantly clear,
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The question is:

“That the Bill further to amend the
Constitution of India be taken into

a, "

this Explanation is being added. Then,
there is another Explanation:

“Explanation l.—The power conferred
on Purliament by clause (a) includes the
power to form a mew State or Unwn
territory by uniting a part of any State
or Union territory to any other State
or Union territory.”

This is a simple Bill. I need not say any-
thing more. T move. .. ...

Mr. Speaker: Motion moved:

“That the Bill further to amend the
Constitution of India be taken ino con-
sideration.”

Shri Narendra Singh Mahida (Anand):
There are various amendments to the Bill.
The Members are absent.

Mr. Speaker: 1 cannot just go and czll
them.

Does anybody want to speak? No.

Shri Pratap Singh (Sirmur): I want to
move my amendments here.

Shri Tyagi: At this stage, is the pres-
cribed majority required?

Mr. Speaker: Yes. Let the Lobbies be

cleared. g

Shrimati Renu Chakravartty (Barrack-
pore: I just want out to get a copy of this
Bill. I wanted to speak on this.

Shri Nambiar (Tiruchirapalli): 1 too

went out to get a copy of the Bill.
A

Shrimati Renu Chakravartty: Even the
Ministers are not here. The Minister of
Parliamentary Affairs, the Leader of the
House, is not here.

Shri Nambiar: This is b of the
sudden change in the agenda.
Shrimati Renu  Chakravarity: The

Minister of Parliamentary Affairs himself
proposed the change.

Shri Nambiar: This is an important
legislation. We should have been given
due notice.

Mr. Speaker: Not at this stage.
will be taken up later when we take up

the clauses.

Mr. Speaker: Order, order. The Lobbics

They

have been cleared. The question is:

“That the Bjll further to amend the

Constitution of India be taken into
consideration.”

As there is nobody to speak., I will put

it to the House.
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Mr. Speaker: The result of the division
is:

Ayes 2; Noes 170.

‘The motion is not carried by a majority
of not less than two thirds of the total
membership of the House, present and
voting.

The motion was negatived.

Shrimstl Reno Chakravartty: Dues it
mcan that in this session, nothing can be

dope, there can be no Punjabi Suba or
anything of the sort?

Shri Nambiar: May | make a submis-
sion?

Mr. Speaker: Shri Hathi to continue his
speech on the Delhi Administration Bill.

Shri Nambiar: Before we 70 to another
item, may I make a submission on Jwhat
has happened just mow? My, submission
is, because of the change in the agenda, the
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whole thing has ended in a very scrious
chaos. The formation of the Punjabi Suba
which was expected and which is bound to
come has been delayed because of the de-
liberate change brought about by the
Government. This is my accusation. The
whole country will feel disappointed at
the way this thing has been dome. 1
want to make a strong protest and I want
o record my objection to this way of
doing things. Such a serious issue has not
been properly dovetailed. As a conse-

quence of this, we shall be made a laughing
stock.

Mr. Speaker: Order. order.

What can I
do? 1 cannot do anything.

DELHI ADMINISTRATION BILL—
contd.

The Minister of State in the Ministry of
Home Affairs and Minister of Defence
Sopplies in the Ministry of Defence (Shri
Hathi): Mr. Spcaker, Sir, on Saturday last,
when the House rose, I had just begun
my speech on the Delhi Administration
Bill as reported by the Joint Committee.
This Bill was introduced in the Lok Sabha
on 18th November, 1965 and ihereafter
it was referred to the Joint Committee of
both the Houses of Parliament.

The Report of the Joint Committee was
presented to Parliament on the 9th May,
1966. As stated in that report, the com-
mittee invited memoranda  from public
bodies and individuals and also took
evidence from the representatives of the
public bodies, political parties and indivi-
duals. The scope of the Bill was
h hly di d, and a of im-
provements have been effected. I would
not like to take the time of the House in
explaining the previous history of the
administrative set-up of Delhi.

Mr. Speaker: The hon. Minister
may .kindly stop for a minute. There is
so much of noise in the House.

Shri Vasudevan Nair (Ambalapuzha):
Mombers are excited.
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Shi D. C. Sharma (Gurdaspur):
The whole House is excited.

Mr. Speaker: I do understand that the

Members are excited. But what can I do
now?

Shri Harl Vishnu Kamath (Hoshan-
gabad): It is not your fault.

It has happened once before also. This
is the second or third time when Govern-
ment have blundered. They are ia
blunderland.

Mr. Speaker: Now., Members have to
give their attention to the proceedings that
are going on. They should not go
talking among themselves. .

Shri Nambiar (Tiruchirapalli): This
was a snap arrangement which we did not
anticipate.

Mr. Speaker: What
case?

can [ do in that

Shri Vasudevan Nair: Government
should explain why all this has happened.

Shri D. C. Sharma: It is @
to us.

big blow

Sbri Harl Vishou Kamath: This is a

cmissness or blundering on the part of
Government.
Mr. Speaker: Now, the hon. Minis-

ter might continue his speech.

Shri Hathl: 1 do not like to take the
time of the House in explaining the previ-
ous history of the administrative set-up of
Delbi.

fhe Home Minister, while moving the
motion for referring the Bill to the Joint
C i had plained in full the
reasons for bringing forward this mecasure
for the administrative set-up of Delhi.
He had cxplained in detail the special
position which Delhi occupied and the
position of the other federal capitals ia
the world also.






